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IN THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 1400 of 2024 

 

DEVENDRA FAUJDAR     APPLICANT 

VERSUS 

STATE OF UTTAR PRADESH              RESPONDENT 

 

STATUS REPORT ON BEHALF OF RESPONDENT– DISTRICT 

MAGISTRATE, MATHURA, UTTAR PRADESH (U.P.) 

MOST RESPECTFULLY SHOWETH: 

1. The present consolidated reply is filed on behalf of Respondent, 

State of U.P., through the District Magistrate, Mathura, in 

compliance with the orders of this Hon’ble Tribunal dated 

29.08.2025 and 20.11.2025. The Respondents submit that all 

directions of the Tribunal have been scrupulously complied with, 

and the factual position has been thoroughly ascertained by 

competent authorities. The documents collected are annexed as 

true copies for the Tribunal’s reference. 

2. That the present report is being submitted in compliance with the 

directions issued by the competent authority vide letter No. 
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1056/Minerals/Illegal Mining/Transportation/2025–2026 dated 

21.01.2026, and in further compliance with the order dated 

29.08.2025 passed by the Hon’ble National Green Tribunal, New 

Delhi in the above-mentioned Original Application, whereby 

allegations were raised by the applicant Shri Devendra Faujdar 

regarding alleged illegal excavation/mining from land claimed by 

him. 

3. That it is respectfully submitted that the aforesaid communication 

dated 21.01.2026 records that the applicant Shri Devendra Faujdar 

had made a complaint alleging excavation of soil from land claimed 

to be owned by him, and it was further noted that due to 

waterlogging during the rainy season, measurement and verification 

of the land could not be undertaken at that time. It was therefore 

directed that after dissipation of waterlogging and normalization of 

site conditions, the concerned authorities shall undertake proper 

demarcation, physical verification, and assessment of the actual 

status of excavation at the site and submit a clear and factual report 

before the competent authority, and consequently before the 

Hon’ble Tribunal. 

4. That in compliance with the aforesaid directions and restricting 

strictly to the allegations raised by the applicant in his complaint, a 
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comprehensive exercise involving archival record verification as well 

as physical on-site inspection was undertaken by the competent 

Revenue Authorities in coordination with the Mining Department, in 

order to ascertain the factual position, determine accountability, and 

verify whether any illegal mining or unauthorized excavation had 

taken place from the land claimed by the applicant. 

5. The Original Application alleges two principal grievances: (a) wilful 

uprooting of over a hundred fruit trees on the applicant’s agricultural 

land (located in TT-Zone) by private parties, and (b) illegal sand 

mining (“अवैध उȂनन”) from the public road (Chakrord) abutting 

the applicant’s land. The applicant has filed objections to the earlier 

replies of the District Magistrate, Mathura (Mining Department), the 

Divisional Forest Officer (Mathura), and the Uttar Pradesh Police. 

This reply addresses each objection in detail under separate heads. 

The facts, documents, and responses are presented below. 

6. That applicant’s Objection Item No. 1:“आवेदक ने अपने िनजी बगीचा जो 

टी०टी० जैड० ƗेũाȶगŊत आता है, मŐ से ŮितपƗीगण Ȫारा चुनावी रंिजश के कारण 100 से अिधक 

पेड़ो को न िसफŊ  उखाड़ा गया है बİʋ सɼिȅ से सटे चकरोड से भी रेत का अवैध उȂनन 

िकया है।” 
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a) The Respondents deny any illegality. The incidents have been 

fully investigated by the Forest and Mining Departments in 

conjunction with the Revenue authorities, and all material 

facts are on record. 

b) The Forest Department has already complied with this Hon’ble 

Tribunal’s directions. A detailed report dated 30.10.2025 of 

the Divisional Forest Officer, Mathura was filed in this 

Tribunal, disclosing the exact number, species and diameter 

of each tree felled, the persons responsible, and the action 

taken against them. This report was based on a thorough 

four-member inquiry and spot inspection. In addition, a 

compliance affidavit dated 27.05.2025 (filed on behalf of the 

District Magistrate, DFO Mathura, and the forest department) 

contains complete particulars as directed. Far from being 

“vague” or “misleading” as alleged by the applicant, these 

submissions comprehensively comply with the Tribunal’s 

order. All trees have been accounted for in those reports. 

Routine patrolling by forest staff was also undertaken, and the 

timber was seized and logged in FIRs as a result of this action. 

Thus, the objection that the forest reports are incomplete or 

misleading is wholly untenable. True copy of report dated 
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30.10.2025 of the Divisional Forest Officer, Mathura is 

attached herewith and marked as Annexure P/1 

c) That with respect to the sand mining allegation, the 

investigation by the Mining and Revenue Departments 

conclusively shows that no soil was excavated from the 

applicant’s private land (Khasra No. 710/2). The official 

Khatauni Khata No. 00151 of revenue village Singapatti 

(showing Plot No. 710/2) is jointly held by Shri Devendra 

Faujdar and Shri Dinesh Singh.  On 11.02.2026, a joint team 

of revenue and mining officials visited the site and conducted 

a full survey. They found that Plot No. 698A (0.951 ha) is 

recorded government land used as a public road, and Plot No. 

699 is recorded as a drain (nala) running between the road 

and the applicant’s land. A mud-and-brick road was 

constructed there in the public interest (District Panchayat 

fund). A true copy of the Khatauni khata No. 00151 

pertaining to Plot No. 710/2 is attached herewith and 

marked as Annexure P/2 

d) That during this survey, it was observed that soil had been 

moved only within the government land (Plot 698A and the 

drain 699). Specifically, road soil from Plot 698A (width -2m) 
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was lifted and re-deposited on the road, and soil (-2m wide) 

was taken from the drain (Plot 699) and placed onto the road 

portion of 698A. At no point was any soil lifted from Plot 

710/2. Thus, the site inspection report confirms that the earth 

movement was confined to public lands and the applicant’s 

land remained intact. In view of these findings, the allegation 

of illegal excavation from the applicant’s property is 

completely baseless. In fact, the land (Plots 698A and 699) 

where activity occurred is infrastructure for road work 

undertaken for public utility. Consequently, no case of illegal 

mining or unauthorized extraction arises as far as Khasra No. 

710/2 is concerned, and the applicant’s agricultural land and 

environment are unaffected. True copy of the inspection 

report is attached herewith and marked as Annexure 

P/3 

e) The Forest Department has duly reported the tree-felling 

incidents and initiated action; the Mining Department’s 

inspection demonstrates no mining of the applicant’s land. 

The respondents have discharged their duties by registering 

FIRs and charge-sheets and protecting the environment. The 
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grievances raised under Objection No.1 are therefore not 

substantiated by the facts or records. 

 
7. That in regard with the applicant’s Objection Items Nos. 2 & 

3:“माननीय Ɋायिधकरण Ȫारा पाįरत आदेश िदनांक 28.02.2025 के तहत नोिटस जारी करके 

Ůितवादीगण को शपथपũ के माȯम से जबाव दाİखल करने का िनदőश िदया और Ůितवादी 

संƥा-07 डी.एफ.ओ. मथुरा को उखाड़े गये पेड़ो की संƥा और Ůकृित का उʟेख करते Šए 

įरपोटŊ दाİखल करने हेतु िनदő िशत िकया गया था।”…..“िजला वन अिधकारी की įरपोटŊ जो पूरी 

तरह से अ˙ʼ है... अतः  įरपोटŊ अधूरी व űामक है।“ 

a) These objections pertain solely to the forest department’s 

compliance. The Respondents submit that these objections 

are completely unfounded. As noted, the DFO’s detailed report 

dated 30.10.2025 (Annexure P/2) has already been placed on 

record, fully enumerating the number, species and dimensions 

of each felled tree and identifying the perpetrators. The report 

was filed with an affidavit (dated 24.04.2025) after a field 

inquiry. In addition, a combined compliance affidavit (filed on 

27.05.2025) provided by the District Magistrate, Mathura and 

the forest authorities furnishes all particulars as ordered. The 

specific allegations of vagueness or omission are therefore 
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baseless – the forest report and affidavits are elaborate and 

point-wise as required by the Tribunal. 

b) That moreover, the forest officials acted with full diligence. 

Upon receipt of information, they conducted an on-site 

investigation, registered H2 cases, lodged FIRs and seized the 

timber. These cases have since been filed in Court (ACJM-I, 

Mathura) and are under judicial consideration. There is no 

failure or concealment. Routine patrolling was also carried out 

and legal action taken at each stage. In sum, every requisite 

step prescribed by law was taken by the forest authorities, 

and their report is neither “incomplete” nor “misleading.” The 

objections in Items 2 and 3 are therefore denied. 

8. That in regard with the applicant’s Objection Item No. 4:“अवैध मृदा 

उȂनन के मुȞे पर Ůितवादीगण का उȅर अ˙ʼ व अपूणŊ है... O.A. संƥा-

556/2023 मŐ पाįरत आदेश... पयाŊवरण और भूिम की कृिष उपयोिगता की अपूणŎय 

Ɨित होना जािहर िकया गया है।” 

a) The Respondents submit that this objection likewise lacks 

merit. The question of illegal excavation has already been fully 

addressed above under Objection 1. As set out, the joint site 

inspection and revenue records conclusively show that no soil 
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was excavated from the applicant’s land (Khasra 710/2). Soil 

movements occurred only on Plot 698A (government road) 

and Plot 699 (drain). The Mining Department’s investigation 

confirms this beyond doubt. Since no excavation took place 

on the applicant’s property, no mining permission or portal-

access was needed, and the land’s agricultural utility remains 

unimpaired. The assertion of “irreparable damage” is factually 

unfounded.  

b) That the Police Department has no role in permitting 

excavation – its role is to assist enforcement when required. 

In any event, the mining activity in question is confined to 

public land; thus, the police have no occasion to act under 

mining statutes. The police have cooperated fully as needed. 

In case of any apprehension of illegal mining, police aid is 

promptly provided to the Mining or Revenue Department. 

Here, no violation of environmental or mining laws occurred 

on the applicant’s land, and there is therefore no “illegality” 

for the police to prevent. The objection’s legal references (e.g. 

Mine-Mitra portal, 100 m^3 limit, prerequisites for DM’s 

permission) are inapplicable since no unauthorized extraction 

took place. Accordingly, Objection 4 is denied. 
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9. That in regard with the applicant’s Objection Item No. 5:“आवेदक की 

भूिम के िकनारे लगाये गये पेड़ो की जड़ो को गंभीर ŝप से नुकसान पŠँचा है िजसके 

पįरणामˢŝप कृिष भूिम को ˕ायी नुकसान Šआ है... कृिष योƶ भूिम के ˢŝप 

को नʼ िकया जाना कहा गया है।” 

a) This objection reiterates the claim of soil removal and damage 

to the applicant’s field, relying on certain measurements and 

photographs. The Respondents refer once again to the joint 

inspection findings. As already explained, the only soil 

movement observed was within the government road and 

drain, not from Plot 710/2. No soil was lifted from the 

applicant’s land (Khasra 710/2). Therefore the allegation that 

the applicant’s land or tree roots suffered any damage is 

factually incorrect. The photographs and measurements 

offered by the applicant appear to have been taken on the 

road/ditch area, not on his private field. In short, no 

excavation of the applicant’s farmland occurred, and his 

agricultural land remains unaffected. This objection too must 

fail. 
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10. That in regard with the applicant’s Objection Items Nos. 6 & 

7:“Ůितवादी संƥा-05 वįरʿ पुिलस अधीƗक मथुरा Ȫारा Ůितवादी संƥा-09 के 

तȚो ंका गलत ŝप से समथŊन िकया गया है... Ůितवादी संƥा-09 को पेड़ो की 

अवैध कटाई और िमǥी की खुदाई मŐ संिलɑता से दोषमुƅ नही िकया जा सकता 

है।”….“आवेदक ने िजलािधकारी मथुरा के समƗ िदनांक 21.12.2024 को िजस 

Ůितवादी संƥा-09 की िशकायत करी थी उसे पुिलस Ȫारा बचाने का Ůयास िकया 

गया... उसे Ůथम सूचना įरपोटŊ का गवाह बना िदया गया।” 

a) These objections relate to the tree-felling case and allege 

police bias in favor of “Respondent No.9” (Chiranjilal Gola). 

The Respondents submit that the allegations of shielding any 

person are completely unfounded. 

b) That on 22.11.2024, an FIR No. 0341/2024 was registered at 

PS Magorra by Kushpal, Forest Guard, Mathura, against five 

accused persons (Ravindra, Satveer alias Sattu, Netrapal, 

Pushpendra, Digambar) for uprooting and covering live trees 

in the Chakrod area. The FIR documents the species and 

number of trees seized (Neem, Peepal, Poplar, Jamun, etc). 

Witness statements (Form 4) were recorded: notably, witness 

Chandrabhan (uncle of the applicant) stated that the 

contractor (Defendant No.9) was not at the site, and that the 
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accused had brought a JCB without permission and uprooted 

the trees for a trench contract awarded later. Other local 

witnesses corroborated that Respondent No.9 had no 

involvement. True copy of, FIR No. 0341/2024  dated 

22.11.2024 is attached herewith and marked as 

Annexure P/4 

c) The investigating officer also served notice (Form 5) on 

Chiranjilal Gola (Def.9), who submitted a work order dated 

12.12.2024 – after the tree-felling date of 21.11.2024. 

Chiranjilal himself admitted that at the time of the incident he 

had no approved contract, and that the accused forcibly cut 

trees without permission. All accused persons cooperated with 

police (Form 6), and sufficient evidence was collected (site 

inspection, recoveries, admissions).  

d) As a result, a charge-sheet was filed on 02.01.2025 (Charge-

sheet No.312/2025) under Section 4/10 of the UP Rural Trees 

Protection Act. All procedural steps (examination by 

prosecution, submission to court) were duly completed. Thus, 

the police did not “exonerate” Respondent 9; rather, they 

found no evidence of his involvement in the offence and 

placed the actual culprits in the dock. No unfair or arbitrary 
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act was committed – the case is now pending adjudication in 

the Hon’ble Court. In these circumstances, the allegations that 

the police “protected” anyone or made a culprit into a witness 

are baseless.  True copy of charge-sheet dated 

02.01.2025 is attached herewith and marked as 

Annexure P/5 

e) The Mining/DM office reiterates that no soil was excavated 

from the applicant’s land. The portion of Objections 6–7 

concerning illegal mining is answered as above: since no 

mining occurred on Khasra 710/2, there is no question of any 

illegal “excavation” or damage to the applicant’s land. Thus, 

the Applicant’s claims on this point lack any factual 

foundation. 

f) That finally, the respondents note that the objection’s 

statement “respondent no.9 has been made witness in H2 

case” is categorically false. The record shows no such act. 

g) That the police have acted promptly and impartially: FIR, 

investigations and charge-sheet filings are on record. 

Respondent No.9 was neither accused nor protected – in fact, 

he had no role in the tree-felling. All proper legal steps were 

taken against the real offenders. The objections accusing the 
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police of bias or concealment are thus without substance and 

must be dismissed. 

 
11. That in regard with the applicant’s Objection Items Nos. 8–11 (Nos. 

08, 09, 10, 11): “जे०सी०बी० Ůितवादी संƥा-09 की थी ˕ल पर काम करते 

Šए अवैध खनन मŐ उसकी संिलɑता है... Ůितवादी संƥा-09 के उȅर के अनुसार 

यह ˢीकृत तȚ है िक कायाŊदेश िदनांक 15.12.2024 को Ůाɑ Šआ जबिक अवैध 

वृƗ कटाई व िमǥी उȂनन की घटनाएं िदनांक 21.11.2024 को है...” 

a) These objections continue the accusation against Respondent 

No.9 (Chiranjilal) regarding the tree-felling and purported 

illegal mining. Once again, the Respondents submit that the 

allegations are unfounded. The police report dated 

30.10.2025 (Annexure P/8) addresses these points in detail. 

As noted, FIR No.0341/2024 (22.11.2024) was filed 

immediately by a forest guard based on information received. 

Investigations confirmed that the JCB and felling occurred on 

21.11.2024, whereas the work order to Respondent 9 was 

dated 12.12.2024 – clearly after the offence. Witnesses 

(including the applicant’s own relative) stated that the 

accused acted on their own initiative for the road work, and 

that Respondent 9 was not present at the scene. The SP 
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Mathura’s report and police findings thus reflect the true 

sequence: the contract was awarded after the event, which 

contradicts the applicant’s claim of premeditated collusion 

with Respondent 9. 

b) In summary, the police investigation thoroughly examined the 

JCB’s involvement and found no role of Respondent 9. All 

accused were charged and a proper case is pending in court. 

There is no “cover-up” or “mistake” in verification; instead, 

the official record demonstrates that the crime occurred 

independently of Respondent 9’s later contract. These 

objections are therefore also devoid of merit and should be 

rejected. 

c) In light of the foregoing, the Respondents submit that all 

allegations made by the applicant have been investigated on 

record, and no illegal activity on the applicant’s land has been 

found. The joint site inspection and revenue records establish 

that the soil movements occurred solely on government land, 

and the applicant’s land (Plot No.710/2) remains unaffected. 

The Forest Department and Police have taken appropriate 

actions in the tree-felling matter (FIRs, H2 cases, charge-
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sheets). The reports and affidavits already filed are complete 

and in compliance with the Tribunal’s directions. 

12. That in regard to Objection Item No. 13, wherein it has been alleged 

that “Ůितवादी Ůािधकारी पयाŊवरण को संरिƗत और सुरिƗत रखने के अपने 

कतŊʩ मŐ िवफल रहे है और उनके Ȫारा अिनवायŊ ŝप से पयाŊवरणीय सुरƗा उपायो ं

की पूणŊ अवेलहना की गयी है।”, the said allegation is emphatically denied 

as being unfounded, misconceived and contrary to the record. 

a) That immediately upon receipt of the applicant’s complaint, 

prompt statutory action was initiated by the competent 

authorities. The Forest Department registered an F.I.R., 

issued Forest Offence Reports (H-2 Cases), seized the felled 

timber and initiated criminal proceedings. Complaint cases 

arising out of the Forest Offence Reports have been duly filed 

before the Hon’ble ACJM-I, Mathura. Upon completion of 

investigation, the Police Department has also filed a charge-

sheet before the competent criminal court. Thus, due punitive 

action has already been undertaken in accordance with law 

and the matter is presently sub judice. 

b) That in respect of the allegation of illegal excavation/mining, 

the Mining Department, in coordination with the Revenue 
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Department, conducted a joint on-site inspection and 

demarcation based strictly on revenue records. The joint 

inspection conclusively established that the road is recorded 

as Khata No. 698A (government land) and Plot No. 699 is 

recorded as a drain (nala). Soil movement was confined 

exclusively to the said government land, wherein soil was 

adjusted and placed upon the road itself for public utility 

purposes. No soil whatsoever was excavated or lifted from the 

applicant’s land bearing Plot No. 710/2. 

c) That the inspection further confirmed that the applicant’s land 

has neither been subjected to illegal mining nor suffered any 

disturbance. The agricultural character and environmental 

integrity of Plot No. 710/2 remain intact. The construction of 

the government drain on government land has been 

undertaken in public interest and does not constitute illegal 

extraction. 

d) That the respondent authorities have acted strictly in 

discharge of their statutory and constitutional obligations to 

protect and preserve the environment. Far from neglecting 

environmental safeguards, the concerned departments have 

registered criminal cases, conducted inspections, verified 
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records, and ensured legal proceedings against the actual 

offenders. The Respondents respectfully submit that they shall 

continue to comply with any further directions issued by this 

Hon’ble Tribunal in letter and spirit. 

13. That accordingly, the Applicant’s objections are answered pointwise 

above. No case of illegal mining or unauthorized excavation on the 

Applicant’s land is made out, and all procedural requirements for 

tree-felling cases have been satisfied. The Respondents stand ready 

to comply with any further orders of this Hon’ble Tribunal. 

 

 

 

Through  

Respondent – D.M Mathura, U.P 

181083



India 

BEFORE THE NATIONAL GREEN TRIBUNAL 

ORIGINAL APPLICATION NO. 1400/2024 

IN MATTER OF : 

PRINCIPAL BENCH, NEW DELHI 

DEVENDRA FAUJDAR 

STATE OF U.P. & ORS 

VERSUS 

instructions. 

AFFIDAVIT 

APPLICANT 

I. Sushil Kumar Singh, S/O Rama Singh, aged about S6 years, presently posted as 
Sub-Divisional Forest Oficer, Mathura, U.P., presently at New Delhi do hereby 
solemnly affirm and State on oath as under: 

RESPONDENTS 

1. ThatI am posted as stated above and well conversant with the facts of the 

present case and as such competent to swear this affidavit on behalf of 

Respondent No. 4, 7 & 8 as authorised by District Magistrate, a Mathura. 

2. That the accompanying Reply has been drafted by our counsel upon my 

O3 That the contents of the accompanying Reply are true and correct, and the 

thowledge has been derived from official records and nothing material has 
heen concealed therefrom. 

by any further directions that the Hon'ble Tribunal may issue. 

4. That the Deponent will continue to extend his full cooperation and shall abide 
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